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central Administrative Tribunal, pPrincipal pench
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original ApDLICAXSEL-
M,A, No. 2057/1996

New Delhi, this the)@Hday of January.

Mr. 8. R. Adige, Vice chairmam(A)
Hon ble Mr . Kuldip singh, Member ()

s/o Shri G, R. Nim
chim Vvihar,

m -
¥

Applicant

Ver sus
1, union of India, carwice

to bhe effected, the Secretary.

Minpistry nf Education;

government of Indiz,

shastri Bhawan,

New Delhl.
2. The Lt. Governor,

Ral Bhawah,

pelhi.
3. The Chief Secretary.

5,. Alipur Road,;

Delhi. .
4. The Chailrman,

U.P.S.C.,

Shahjahan Froad,

New Delhl. - Respondents
(By Advocalte - None, )

ORDER

By Hon bhle Mr. Kuldip Singh, Member (J)

haar 10 No, 247/86. No one has anpeared

Z. We have gone through the judgment which has been

annexed as AnNnexure A-1 which was given in QA 741/8E6H

1.7.1987. According to  this judgment, Lhe followlng
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The grievance of the app icant is the
i zgi the P
to the documents which were in possession of Lh C
g " i the
reznondents, they did nothing to  comply with Lhe

LW

directicons of the Tribunal.
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4 The applicant had also filed CCP 305/199} in 0OA ,}?
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6.10,1977 i.e the date when his immedlate junior WS
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the nromotion of the apnlicant ag Principal, it was

wought ta the notice of the court that the DFC  had -
considered the applicant for the post of Princ cinal but did




not find him fit for
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fFipnad no merits in the nA and the
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( Kuldip Singh
Member{(J)

/Rakesh

( s'R. A
Vice Chairmantfi)
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